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Setting up of Public Sector Enter-
prises with Scviet Technical Collabo-
ration

4.43. Shri Ramachandra Ulaka:
Shri Dhuleshwar Me:na:

W.1l the Minister of Industry be
pl.ased to state:

(a) the number of public sector
-enterprises cur.ently under construc-
tion with Soviet technical collabora-
'tlon; and

(b) whether the progress in their
:eonstruction is procecding according
to the Schedule?

Minister of State In the
o! Industry (Shri Bidu-
Misra): (a) and (b). A
statem:nt showing the requisite
‘dnformition is la.d on the ‘lable of
the House. [Placed in L brary. See
.No. LT-6123/86].

The
M'n'stry
dh:nira

Regis.ered Iron and Steel Dealerg

4244. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

‘Will the Minister of Iron and Steel
‘be pleased to state the number of
registered iron and steel dealers in
‘tha country at present in each State
@and each Union Territory separately?

Ths Minister of Iron and Steel
(Shri T. N. Singh): Two statements
are laid on the Table of th: House,
[Placed in Library. See No. LT-6124/

€8].

Public Sector Industries

4245, Shrimati Ramdulari Sinha:
Will the Minister of Industry be
pleas:d to state:

(a) whether in view of the obtser-
vat'ons made bv the Congress Presi-
dent at the last Jaipur Sesson,
‘Government propose td> cxpand the
public sector; and

(b) it s0, in what manner?
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The Minister of State in the M-
istry of Indus'ry (Shri Bibudhendra
Misra): (a) and (b). Government's
present policy is in consonance with
what was s'atel by th: President of
the Indian National Congress at the
last Jaipur session, and subject to
planne] ta-gets and available re-
sources, Government will endeavour
to expand th: public sector not only
in the industries listed in the Sche-
dule ‘A’ of the Industrial Policy
Resolution but also in other indus-
tries, including consumer industries.

Indian Vessels for Import of Dales
and Dry-fruitg

4246, Shri P, C. Barman;
Shri B. K, Das:
Shri S. C. Samanta:
Shrimati Savitri Nigam:

Will tha Minister of Commerce be
pleased to state:

(a) whether it Is a fact that the
prices of imported dates and dry
fruits from P_rsian Gulf areas have
increas:d monifuid since the intro-
duction of l.ceasinz system;

(b) if 37 what were the prices
during th> O.G.L. period and what
they are at present;

(¢) how much forcign exchange
wag involveld during O.G.L. period
and how much is involved at

present to import the same cargo:s;
and

(d) whether it is also a fact thas
during O.G.L. per.od the Indian
sailing vessels us:d to carry full
cargo from thes. areas?

The Minister of Commeree (Shrd
Manubhat Shah): (») to (v). Licens-
ing was first introduced in respect of
dry fruits, other than dates, from
January, 1950 and in respect of dates

from January. 1957. The presont
system of licensing for both was

introiuced from O-tober, 1962 and the
period prio- to that is considered to
be th: OGL. nreriod. From the
i~formation  readily available two
Statements have been prepared and
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ave laid on the Table of the House
{Placed in Library. See No, LT-6125/
€8} indicating:—

(1) in respect of dry fruits other
than dates, the total quantity,
total value in foreign ex-
changz, and average declared
value per unit of imports in
respect of each of the years
1948-52 and the year 1963-63;
and

(i) in respect of dates, the total
quantity, total value in
foreign exchang2, and ave-
rage declared value per unit
of imports during the years
1954—58 and 1963—1965.

(d) The requisite information is
being ccllected and will be laid on
th2 Table of the House in due course.

Impert-Export Control Employees’
Assoclation

4247, Shri Vasudevan Nalir:
Shri Warior:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived an application for recognition
from the Import-Export Control Em-
ployees’ Association; Bombay; and

(b) it so, the decision taken in the
matter?

The Min‘ster of Commerce
Manubhal Shah): (a) Yes, Sir.

(b) The Central Civil Services
(Recognition of Service Associations)
Rules, 1959, have become invalid as
a result of a decision by the
Supreme Court. The question of
amendment of these rules is under
the consideration of the Ministry of
Home Affairs. After these rules are
amended, the question of recogni-
tion of the Association will be taken
un. CCL&E. has, however, been
atvised to deal with the Association
without insisting on formal
recognition.
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